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M OTION  FO R  A D JO U RN M EN T
H a r a s s m e n t  <w  S c h e d u l e d  C a sts  

C o n v e r t s  t o  B o o d h i s m

M r. Speaker: I have received
notice o f  an adjournm ent m otion from  
Shri K am ble and some others, on  the 
harassment that is going on a mass 
scale at A ligarh, on account o f  the 
Scheduled Caste peop le being con vert­
ed to Buddhism . It is said that on 13th 
April, 1957, nearly a lakh o f  Schedul­
ed Caste people em braced Buddha 
Dharma, etc. H ow  is this subject 
relevant here? It is a m atter o f  law  
and order fo r  the Uttar Pradesh G ov ­
ernment.

Shri B. C. K am ble (K op a rga on ): 
This involves violation o f the freedom  
o f religion. P eop le are n ow  in po lice , 
custody and they are prevented from  
going out. The request is m ade that 
the G overnm ent o f  India should 
intervene and m ake an enquiry into 
this matter.

The M inister o f  H om e Affairs 
(Pandit G. B. P an t): There is hardly 
any question of any sort o f  in fringe­
m ent o f any fundam ental right. 
A ccording to the m otion itself persons 
have been arrested b y  the p olice  and 
convicted by the courts. I do not 
know  how  any objection  can be raised 
to  the courts discharging their fu n c­
tions and the police doing its duty for 
the m aintenance o f  law  and order. 
The m atter does not concern this 
G overnm ent at all. But I believe that, 
on  the basis o f the inform ation that 
has reached us, the p olice  w ere forced 
to  take action. They wanted to  avoid 
it, and there w ere some efforts which, 
I am  afraid, are still continuing, i?  
instal the im age o f  Buddha in the 
place o f the idol o f Rama now  existing 
in a temple.

Shri B. C . K am ble: No, Sir.
Pandit G . B . Pant: That Is -aur

inform ation. I f  it has b e y  ao, ^h*nr




